
of India dated the 14th August, 1976, 
under section 160 of the Patents 
Act, 1970.

(b) A  statement (Hindi and Eng
lish versons) showing reasons lor 
delay in laying the above notifica
tion. TPlaced in Library. See No. 

LT-331/77].
(13) A copy each of the follow

ing papers under sub-section (3) of 
section 619A of the Companies Act,
1956 read with clause (c) (iv) of 
the Proclamation dated the 31st 
January, 1976 issued by the Presi
dent in relation to the State of 
Tamil Nadu: —

(i) (a) Review by Government 
of Tamil Nadu on the working of 
the Tamil Ntodu Industrial Deve
lopment Corporation Limited, 
Madras, for the year 1974-75.

(b) Annual Report of the 
Tamil Nadu Industrial Develop
ment Corporation Limited, 
Madras, for the year 1974-75 
along with the Audited Accounts 
and the comments of the Comp
troller and Auditor General 
thereon.

(ii) (a) Review by Govern
ment of Tamil Nadu on the work
ing of the Tamil Naciu Industrial 
Development Corporation Limited, 
Madras, for the year 1975-76.

(b) Annual Report of the Tamil 
Nadu Industrial Development 
Corporation Limited, Madras, for 
the year 1975-76 along with the 
Audited Accounts and the com
ments of the Comptroller and 
Auditor General thereon.
(14) Two statements explaining 

reasons for not laying the Hindi 
versions of the papers mentioned at 
item (13) above. [Placed in Lib
rary. See No. LT-332/771.
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SHRI SAMAR MUKHERJEE: I
call the attention of the Minister of 
Home Affairs to the following matter 
of urgent public importance and re
quest that he may make a statement 
thereon: —

“The reported large-scale murder 
and torture of Naxalites in Andhra 
Pradesh during the last few years 
as revealed by the Civil Rights 
Committee headed by Shri V. M. 
Tarkunde".

TI-IE MINISTER OF HOME AF
FAIRS (CHAUDHURI CHARAN 
SINGH): Sir, our attention has been
drawn to two reports of the Civil 
Rights Committee appointed by the 
Citizens for Democracy under the 
chairmanship of Shri V. M. Tarkunde 
in regard to the encounters between 
the Naxalites and the police in Andhra 
Pradesh. The findings of the Com
mittee have caused us grave concern. 
The House is aware of the serious pro
blem of law and order resulting from 
the activities of the Naxalites in cer
tain parts of Andhra Pradesh. These 
activities included cold-blooded mur
der and other serious offences. In the 
circumstances, the police were requir
ed to deal with a difficult problem. 
But law enforcement agencies cannot 
take law into their own hands whe
ther they are dealing with Naxalites 
or any other individuals or groups. No 
failure on their part to act strictly 
according to law can be condoned. The 
two reports of the Committee give 
rise to serious misgivings whether 
the police had acted in accordance 
with law while dealing with Naxali
tes. These misgivings require imme
diately to be nllayed. I have, there
fore. written to the Chief Minister, 
Andhra Pradesh conveying my sug
gestions to him for his earnest consi
deration. I am confident that the Go
vernment of Andhra Pradesh will tak© 
pro.npt and appropriate action on my 
suggestions.

SHRI SAMAR MUKHERJEE: The
statement made by the minister here 
is not at all satisfactory because o f ' 
the nature of the crimes and bruta-

1899 (SAKA ) of Naxalites in 21 &
A.P. (CA)
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[Shri Samar Mukherjee] 
lities* perpetrated by the Police in 
murdering in cold-blood those ele
ments whom th e y  dub as Naxalities. 
There are so many innocent persons 
also who have become victims of this 
type of brutalities.

The Committee whose report we are 
now discussing have made certain re
commendations and I expected that the 
Home Minister, in the course of his 
statement will declare that he is going 
to accept those recommendations and 
institute* a probe to go into this mat
ter seriously, but instead, he said that 
he was conveying his suggestions to 
the Chigf Minister. The whole re p o r t  
says th.it the Andhra Pradesh Gov
ernment is also involved in this mat
ter. If the Home Minister relies on 
the Chief Minister, whose Government 
is direc-tly involved in this matter, 
you can easily understand that no truth 
will come out from the report asked 
for fron  the Chief Minister for his 
consideration.

Now-a-days. we find that reports of 
various types of tortures are appear
ing in the press. It is go*»d that peo
ple are coming to know about the 
character of the previous Government 
during the last thirty years and what 
type of torture the people were under
going psirticularly during the later 
part of the years both inside the jail 
and outside.

This Committee gave a press brief
ing on the 16th May and I am  quoting 
some portions from its interim report 
from which you can see the serious
ness of the torture of the people:

“There is widespread apprehen
sion that the ‘encounters* are stag
e d . . . .w
The plea of the police was that the 

Naxalitcs attacked them and in en
counters, the Naxalites had been kil
led. This committee has blown up 
this theory of encounters. They have 
•aid:

“There is widespread apprehen
sion tfciat the ‘encounters9 are staged, 
that in fact the citizens have been

liquidated in cold blood by police to 
terrorise potential dissenters in the 
State".

The purpose of liquidation is not to 
curb the Naxalites but the purpose is 
to terrorise the potential dissenters. 
Here lies the political motive in this 
action. That is why, the whole Gov
ernment is involved in this matter. I 
am now quoting some facts from the 
Tarkunde report:

“On July 24, at about 8 p.m., all 
the light* in the Mulugu lock-up 
were put out. The four boys were 
shuffled it'to a police van and taken 
to Giraipwlly forest. T h e y  were 
tied to four trees from neck to foot 
and were blindfolded. When the 
Sub-Inspector of the Andhra Pra
desh Special Police, First Battalion, 
was asked to shoot them, it appears 
that he refused. For refusing to obey 
the orders, he was abused by the 
Superintendent of Police” .

They were shot, but this offlcor had 
some hesitation in doing so. This is 
from the evidence this Committee has 
got. This is the nature o f the bru
talities. These so-called Naxalites 
were taken to forests, tied from neck 
to foot with the trees and then shot 
dead. It was, however, announced 
that during the course of jungle en
counters, these Naxalities were killed.

MR. SPEAKER: Everybody has
read these statements. This is not a 
debate, you have to call the attention 
of the Minister to the particular point. 
Please come to the question now.

SHRI SAMAR MUKHERJEE; I 
want to draw the attention of the 
Minister to certain relevant points. I 
am only reading the report which 
says:

“Once again evidence leads us to 
conclude that no encounter took 
place at all.”
This is the first thing. So, this is 

cold-blooded murder. Second thing 
is to create terror among the dissen
ters. This ii the political motive be-



Murder & Torture JYAISTHA 25, 1899 (SAKA) of Naxalites in 222
A.P. (CA)

hind these murders. Now the commit
tee has demanded the centre to order 
a judicial inquiry into all deaths that
were said to have occurred in en
counters.

“The Members of the Committee 
met the Prime Minister and the 
Home Minister to acquaint them 
with the results and the progress 
of the inquiry. As a result of these 
meetings, it expects the Union Gov
ernment to soon order a full-fledged 
inquiry into these police killings.”
The Committee report says that it 

has received information that officials 
of the Andhra Government have been 
tampering with the evidence and des
troying records as well as hampering 

1 the progress of the inquiry. Sov I 
want to draw the attention of the 
Home Minister that they are busy now 
destroying all records because they 
think that some inquiry will be insti
tuted. Under these circumstances, if 
you give them time and depend upon 
the report from the Chief Minister 
that means the central government is 
sot at all serious to take up these 
issues because this killing of time will 
give them a scope to destroy all the 
evidences and they will «^nd some re
port which will be a coloured report.
1 am quoting from Shri J. B. Kri- 
palani's article on this Tarkunde Com, 
mittee report. . . .

MR. SPEAKER; No, No. Everybody 
has read the article. The Minister 
also has read the article. You cannot 
8o on reading. A leader of a Party 
must presume that everybody else 

j must have read the newspaper. If 
you So on quoting there will be no 
end.

. SHRI SAMAR MUKHERJEE; This 
ls my point..........

MR SPEAKER: I cannot compel a 
er of a party. I can only tell him.

SHRI SAMAR MUKHERJEE: I am 
^ymg thing to emphasize that 

Government should act forthwith. 
*ritt * ’hat J. B. Kripalani has 

on the recommendations of

the Tarkunde Committee to immedi
ately institute a judicial inquiry into 
the k illin g s  in Andhra.

“ It should know that further de
lay in this matter will outrage 
public feelings. By its deeds will 
the new government and the Janata 
Party be judged.*'

This is my point. These are cold
blooded murders which started from 
West Bengal. Already during ques
tion-hour we were told that in West 
Bengal 500 people have been killed. 
There are no jungles there but they 
have been killed in the streets. In 
the jails also similar murders have 
taken place. This is a very serious 
thing. That is why I want that the 
recommendations of the Tarkunde 
Committee sould be fully accepted 
by this government.
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irnr vY ^ r  Tt f̂Y^PT r̂ t f p t t  *t̂ Y ^ i^n r 1

«fY n n t^ T  «r*n v r r i  (Pt t ) : 

to  WT7 it it?Y P t ^ t  ^ t t  t  fr
dhfTT 3ft % ^ T  1TVFF7
v t t o  mri% ^Y «rr% 5^r #  ^ tt  
%ftr TT^rnrft v^ftvR wsnrr r 
Tf̂ ft ^nfpfiT ^ TO T̂T*T% VY ?TFET yXVTT
5frr r̂Vr f e n  |f ^ to ^
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